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Ms. Swikriti Singhania, Adv.
Mr. Mayank Pandey, AOR

Mr. Atul N.,Adv.
Ms. Arti Singh, AOR

Mr. Abhay Kumar, AOR
Hon'ble Mr. Justice Adarsh Kumar Goel pronounced the judgment
of the Bench comprising His Lordship and Hon'ble Mr. Justice Uday

Umesh Lalit.
Leave granted in the special leave petition.

In terms of the singed reportable judgment, the writ petition

and also the appeal are disposed of.

Pending applications, if any, shall also stand disposed of.

(MAHABIR SINGH) (SUMAN JAIN)
COURT MASTER BRANCH OFFICER
(Signed Reportable Judgment is placed on the file)
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